By thié. cet ition filed under sectiom 15 of
the Administrative Tribunals At 1985 the petitionsr has

i

scught re-engagement and regularisation of his Services.

The petitioner has worksd in the office O%

g 5?.0 (Phones) lbraid)ai 2s a Mister—roll employee(worka:n)
X 1.2,83 to 1.7.85. I'he +0tal nusber of days of

lﬂyﬁﬂt of the petltlmeraduﬂng the said period is

_Hﬁ
the Myster-roll certificate f£iled

5 days as;ﬁr copy of
%ﬂw petition).
a..ll;stﬂr roll on 1,8.85 without any notice to

The petitioner was struck

"1.--'_5"'-'* and after ssyeral repre £ntations sade by
z was tsken back on the Muster roll anc worked iree

:# m to 15.1.89, whereafter be was again struck oif

T
- from tie muster roll and is out of job.
The petitionzr came to ynow about the G.U.

4,6.85 which is issusd by the Govt. of india,
pepartment of Te lecommmniczation

'=. istry of mmi-ation,
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to all Heads of Telecom Circles and all Heads of other
ﬁdmini.sf-:rative Te lecom Office on the subject of H_r:eg:.llanrisa\-.
tioﬁ Of services of Casual workers Group 'B' post s=k®

Be layation ef Employment Exchange Procedure-instryct ions
regardingljwhich has been annexed by the petitioner as
(Anexure 2 to the petition), The aforesaid G.0, directs
compliance of the office hEﬁnrandum dated 24,5,35 issyed

by the Ministry of Personnel and lraining, Administrative
Reforms and Pyblic Grievances and PFension(Department of

Per sonnel and Training). The said Office Memorandum

dated 24.5.85 states that having regard to the fact that
Casual workers belonged to the weaker section of the
society and termination of the ir services will cause undue
hardship to them, it has been decided, as a one time
measure 1in consultation with the D.G,P&I that casual
workers recruited before the issue Of these instructions
may be considered for regular appointment to Group 'pf
posts, in terms of the general instructions, even if they
were recruited otherwi se than, theough the employment
exchange, provided they%re eligible for regular appointment

in all other respects,

4, The aforesaid Covt. crder dated 4.6.85 and the
Office Memorandum dated 24,.5,85 came into existence while
the petitioner was sérving as a casual worker in the of fice
of the 35,D.0 (Phone s}jh’oradabad where he was removed from

the Mister roll la‘@r{ one..7.85,

B The learned counsel for the petitioner has

prayed for the direction to the respondents to consider
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engaging the petitioner as casual labour on muster roll

and if vacancies existg he may be employed in preference
to juniors and fresh recruitegsand after re-engagement,

he may be considered for regularisation in case any

junior to the petitioner has been regularised,

€. The prayer is reasonable and is allowed.,
Accordingly, we direct the respondents to consider
engagement of the petitioner as Casual labour on Muster
roll and give him employment if vacancy exists and in pre-
ference to juniors and fresh recruits and after the
petitioner is re-engaged, he may be considered for
regularisation as per ILllESr if any junior to the petitioner
has been regularised in service,

7 This petition is accordingly disposed of.

There will be no order as to costse.

bl K- Vi

Vice Chairman

Dated} april..tA. 1094
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